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STATEMENT RE PLACING OF 
CERTAIN FIRMS IN ABEYANCE 
POR IMPROPER IMPORTS OF 
T.\LLOW. 

MR. CHAIRMAN : New, the 
Minister will make a statement. 

lHE MINISTER. OF COMMER.CE 
AND OF THE DEPARTMENT OF 
SUPPLY (SHRI VISHWANATH PRA- .. 
TAP SINGH): Mr. Chairman. Sir. 
atateJDeDt on certain firms placed in 
.~ • .Dce for improper imports of 
tallow ••• 

"" 'llftvll . ...;t (f(wr~) : iru 
~ VAiv,i~tl 

MR. CHAIRMAN: It is OD tho 
apnda. 
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.-
MR. CHAIRMAN : There is no 

point of order. . Let tbe Minister make 
the statement. 

_1PiRnr ~ : ~T 'f1:: ~ 
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DR. VASANT KUMAR. PANDIT 
(Rajsarh): W belh~r it is a persona) 
statement by the Minister or it is a 
policy statement. 

( In/~rrupt ions) 

SHRI HARIKASH BAHADUR 
(Gorkbpur) : Sir. I rise OD a point of 
order. (lnte,rptionl) I have given notice 
of breach of privilcae aaainst the Minister 
on this partcular' issue. If he is to make 
aDY statement let him make the state- . 
meDt on my Dolice of breach of privilege 

. MR. CHAIRMAN: TbcEe' is 110 
point. of order. Let ,the Minister make 
his ItatCDlCDt. 
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SHRI VISHWANATH PRATAP 
SINGH: The factual position is that 
OD receipt of reports about imports of 
animal tallow by certain firms in an un-
authorised maDDer. inspectioDS of 48 
firms in various cities of India were 
carried out by the inspection teams 

. deputed by the Office of the Chief Con-
troller of Imports & Exports. On the 
basis of the information, material and 
documents collected by the inspection 
team~ during their inspections. it was 
found that 193 firms were prima facie 
involved in unauthorised impart of ani-
mal tallow on or after 5.6.1981 when 
imports of all kinJs of animal tallow 
ceased to be on OGL. These firms fall 
broadly into three categories: (I) those 
who import licences were ut i lised for 
sucb imp~rts of animal tellow; (2) those 
who actually effected such unauthorised 
imports; and .(3) those who abetted in 
such unauthorised imports or in misutili-
sation of such unauthorisedly imported 
tallow. Accordingly, pending further 
investigation, Office of the Chi('f Con-
troller of imports & E"l'orts placc:d 193 
firms under abeyance for a period of 
six months, in public interest, in termo; 
of Clause R B of the Imports .(ConltoJ) 
Order, 1955. 

None of these 193 firms including 
M/s.Oswal Woollen Mills· Ltd., G T. 
Road, Ludhiana; Mrs. Oswal Agro Mills 
Ltd., Ludhiana. Kishan Chand & Sons 
Ludhiana. Mansingka Baother~.Calcutta. 
Godrcj Soap Ltd., Bombay and AlJana 
on Mills, Bombay. has b~cn removed 
by the Office of the Chief Controller of 
Imports and Exports from ab~yaDce so 
far. Since invcstigarion against MIs. 
Jain Shudh Vanaspati Ltd., New Delhi 
could not be finalised within six months 
the abeyance was extended on 1-2-1984 
and on completion of inVestigation. the 
firm has been debarred for 5 licencing 
periods upto March, 1988 under Clause 
8 or the Imports (Control) Order, and 
the abeyance circular dated 1.2.1984 has 
been modified to that edent by the 
debarring circular dated 2.3.1984. 

Thus. in view of the above position 
.it is obviol1s that the Minister of Stat~ 
i~ the Ministry of Commerce and 
03.rarUllent of Supply has stated the 

position in conformity with tbe facts in 
reply to the Unstarred Question No. 6940 
on 6.4.1984 a.nd did not at all mis-load 
the House. 

I would like to clarify now the con-
text in which the Ictter dated 20.1.1984 
of Shri S.N. Bhatnagar, Dy. Director 
(V). Dircctorare or Vanaspati, Veg. Oils 
and Fats rcfcrr\!d to by the Hon 'ble 
Mo!mbcrs in their no~iccs, was issued. 
Apare from the 193 firms mentioned in 
the :lbcyance circulars issued by the 
Office of Chicf Controller of Imports &. 
Exports, the: Directorate of Vanaspati. 
Veg. Oils & Fats on its owo. issued ins-
tructions to S.T.C. to ke~p allocation 
to seven other firms in obeyunce on 
account of Similarity of their names 
with "orne of the aferesaid 193 firms 
included in CCI & E's Abeyance circular 
or considering them to be sister concern 
of any of thl! s3id firms. Shri P.S. 
Chl.!erna, Chj~f Director, Directorate of 
Vana"rnti. Vcg. Oils & Fats has himself 
c1arifi:d th:·; in his letter No. I-VP(S)83 
d1.tcd 12.1.1984 to the Chief Controller 
of Im,lorts & Exports, which runs us 
under:-

'~w~ h.lve n:ccived representations 
from s()m'~ of the vanaspati units whose 
allocation has been stopped by us on. the 
ground that their sister concerns arc listed 
in the Abeyance Orders hsdcd by CCJ&'E. 
Since w:! hld some infarmal reports 
about the connections of the vatious 
vanaspati unit-; with th.: parties men-
tioned in Abeyance list issued by you 
(that ;s CCI&E) we advised SC to keep 
their allocations in abeyance to be on 
the safe side. Although we have DO 

material to prove the connectipns of the 
various firms listed in the Abeyance 
Orders with the vanaspati units our 
inform,llion is based on informal reports 
as well as siruilarly of the names listed 
below.· This is from t~e Jetter of the 
Vanaspati Director. 



Muno· 06. tbe partie •.• IJ~tion ·of which 
bas ,been sus~~dcd 

1. VCI~table Oils Ltd:, Bombay 

2: ·'adian V.tabl~·Products Ltd. Bombay 

3. Oswal Vaaaspati &. Allied Industries. 
Ludhiana 

4. K.imaach:md·1r. Company Ltd., ladus. 
tries Ltd .• Ludhiana 

S. Mansingka Industries Pachore 

6. Mansingka Oil tndu~lries. Khandwa. 

7. Rajasthan Vanaspali Products Ltd., 
ahU.ara 

Name; of tbc' sider concern appeatina in 
abeyance' Jist 

Godrej S~.~ !Ltd •• Bomba~.: which has 
been in abeyance. 

A lIana Oil M111s, Bombay. 

Oswal Woollens Ltd .• Ludhiana. 

Kish3~ Chand A Sons. Ludhiana. '. . 

Mansinlka Brotbers, Calcutta. 

-do-

-do-

- --- .. - .. -- _._" .. ,,-,,_.' ----_ ... __ .... _ .... _ ... _---_._---_. 
In vjew of th! foregoing. you ~re 

requested to kindly a~vise us as to wh:lt 
action should be tak;!" in the maner. '0 

It is obviou~ th:ll SU'} m .. }to a~tion 
was taken by th'! Dire-ctoriU': of Vanas-
pali to ~i! on th:! safe siJ! as lhey had 
no formal proof of cO:li1ection or these 
firms wi'th any of the 193 ftrmli u'lder 
abeyance as p~r CCf&.E office 
circulars. 

Sioce th! application of Ihe abeY3nc:: 
cir-Gular issued by lh! Chi~f CO!1troll:.:r 
or lml'OJ't5 and EJlP':Jrls wa; crlnfined to 
the 191 firm!; m~!1liOil'!d ther~in and did 
not extend autom,uically to any si$ter 
concerns rher.!of and th!rc was no in-
formation with either tlu Dirc::ctorate 
of. V.anaspali or with th! Ollbe of the 
Chicf Controllc::r of Lnports and E""orls 
that the sev.m oth::r firm~ ,put in 
abeyance by th:: Directorat.: of . Va~;J,'$. 
pat# had actually comm i tted a oy of the 
violations un;d:r the JIllj)Orls Control 
rcplatioo'i. nam'!Jy, .. ,Uowing, .tb~jr 
Iic~D.:e~.to b-:utilis,d for ull",autbo,rised 
import of anim'al tallow, actually effect. 
ina stich im PMts or ·ab.!ttin. in any 
such unauthorised im"or-ra or imisutili-
.. 'ion .of ch_ .. ~po,t~cllPo,d~~ .r.b~,,~fI::e 
or the Chicf Controller of .~J;ts & 

Exports issued rhe followina reply to the 
Chief Director of the Directorate of 
Vanaspali:-

'-The abeyarace circulars apply to 
those firms .. whose Dames are spe. 
cifically mentioned therein and 
do not automatically effect their 
sister conc~rns.·' 

. On receipt of the aforesaid clarific-
ation. the said Dircctorate of" Vanaspali 
withdrew its own earlier instructioas to . 
STC to keep in ab~Y.lnce the allocation 
already made. Tlte .Ietter of Shri S.N. 
B~~ilalar, Dy , Director. Directorate of 
VaDas~i Vel. Oils and· Fats., referred· 
10 by the Ron'blc Memb~rs runs.:·as 
under;-

·'t am to refer 10 this Directorate's 
Ictter of ev.:n numb~r dated 3rd & 
7th January. 1984 on the above 
mentioned subject and to say that 
the allocation of imported oils of 
the ro14oW4nl units. for· the.ta·oatIiC: 
of January ... 1?84. wllic;h was kept 
in abeyance may pleas~ be released 
i~~ediately:--

1. 
2. 

~e~e.ta~le ;p~;ls . ~t~ ••. "B~~~Y 
la~iaD ". VeletabJ~ .. 'rodu~ts ... ". 
Bomb'Y .. 
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3. Oswal Vanaspati" Allied 
Industries, Ludhiana 

4. Kishan Chand & Co.: Oil 
Industries, Ludhiana 

s. Mansingka Industries. 
Pachora 

6. Mansingka Oil Industries 
Khandwa 

7. Rajasthan Vanaspati Proliu· 
cts. Bhilwal'a.·· 

From the above position, It IS crys-
tal clear that the word 'abeyance' l1I;cd 
in Shri Bhatnagar's letter dated :'!O.I_34 
refers to the abeyance instructions is~ucd 
SliO motto by ahe .Directc'rale of Vanas. 
pati and not to th~~ ab-;:yancc circulars 
issued by the office of CCI & E. None 
of the 193 firms has been withdrawn 
from abeyance b)' the CCI & E office. 

Therefore the answer given by the 
Minister of State, stating that no abeya-
nce order in respect of any of the 193 
firms has been withdrawn so far is 
factually correct and has nor misled rhe 
House. 

No favour has been gi ven to any of 
the 193 firms _ put in abeyance by the 
Office of the Chief Controller of Im-
ports and Exports. 

As regards the charle of graft alainst 
m~ by Shri R.N. Rakesh. MP, I firn~ly 
deny it. Even the Hon 'ble Member 
makina thl.! ch.Hge knows that the charle 
is nol true. In my public life I have 
ke"t the abservance of moraJ sl~ndards 
and ethics above office. 

1".38 hrs. 

DEMANDS FOR GRANTS (G.eN.e-RAL)' 
J 984·85--(CONTD.) 

(ii) Ministry of Commer~e CContri.) 

DR. VASA NT KUMAR PANDIT: 
Sir. J have a poi'nt' of informa_ 
tiolt .. I am Dot raisiol a point of l)rJ':f. 

MR. CHAIRMAN : No poi_t of 
order can be raised on the Minister'S 
Statement. Nothing will go on record. 

(Inte',uptions_) ... 

MR. CHAIRMAN: Now. Mr. S.P. 
Thor-at, to speak on the Demands for 
Grants for the Ministry of Commerce. 
He is not there. Then, Mr. Shanmuaam 
10 speak. 

·SHRI P. SHANMUGAM (Pondj· 
cherry): Mr. Chairman. Sir. I rise to 
I1lOAke fl!w suggeslions on the Demands 
for Grants of the Minj~try of Commerce 
for the year J984-85. Unless the trade 
SKI' is fiilled up by augmenting exports 
and by reducing the imports the 
induitrial economy of the country 
cunnot shllw !iign~ of recovery. It 
augurs well for the nation's economy 
that afrer out capable Minister of 
Commerce has ussumed the olfice the 
e"port~ have gone up and the importers 
ar~ cellina reduced. 

I would ~onfine remarks to my 
constituency Pondicherry Union 
Territory. I would like to bring 10 the 
personal attention of the Minister of 
Commerce that in Pondicherry lown the 
Anglo-French Tc:!ttile Mill. commonJy 
known as Rodier Mill. has remained 
closed for the pa~t ten months. 7600 
workers without their ''I,.ages for the 
ten months arc hovcrin~ between life 
it I,d den lh. The unbearable misery 
or starvation has led 30 of them to 
commit suicide and their dependents 
have b;:come destitutes. I do not know 
how many suicides may take place 
before the Mill is rc-oflCned. 40.000 
people. who are depelldenll5 on these 
wlll'kers. are struggling to survive, 
putting up a brave face against the 
pang. of hUl1,ler. YOli know. Sir. that 
if hunger is not appeased. then the 
hunary man turns violent. Such a 
situation is likely to happen in 
Poncherry if immediate step for re-

•• Not recored. 
• The original speach was delivered 

in Tainit. 


